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AND CERTIFIED ACCOUNTS AND AvuDIT

ReporT OoF INDIAN INsTITUTE OF TECH-
NoLogy KEamracrum, rom 1071-72

SHRI ARVIND NETAM: On behalf
of Bhri D, P. Yadav, I beg to lay on
the Table—

1. A copy of the Indian Museum
(Amendment) Rules, 1974
(Hindi and English versions)
published in Notification No.
G.S.R. 1275, in Gazette of
India dated the 30th Novem.
ber, 1974, under sub-gection
(3) of section 15A o, the
Indian Museum Act, 1010,
[Placed in Libraty. S<e No.
LT-8846/74].

2. (1) A copy of the Certified
Accounts of the Indinn Insti-
tute of Technology, Kharag-
pur for the year 1971-72 along
with the Audit Report there-
on (Hindi and English ver-
siong) under sub-section (4)
of section 23 of thr Institut»
of Technology Act, 1961.

(ii) A statement (Hindi and Eng.
lish wversions) showing rea-
sons for delay in laying the
above Accounts, [Placed in
Library. See No. LT-8847/

74).

STATEMENT re. REASONS FOR DELAY IN

LAYING THE AUDITED ACCOUNTS OF

Emrrovres’ State INsUrance Core.
AND Auprr RerorT FOR 1071-72

SHR] B. SHANKARANAND: On

behalf of Shri Balgovind Verma, |
beg to lay on the Table a statemont
(Hindi and English versions) showing
ressons for delay in laying the Audit-
ed Accounts of the Employees’ State
Insurance Corporation for the year
1871-72 and the Audit Report therc-
on. [Placed in Library. See No. LT-
8848/74).

MR, SPEAKER: Mr, Madhu Limaye
....He is not here.
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SHR; INDRAJT} GUPTA (Al-
pore): Mr. Bpesker, you are net
aliowing the House to come to any
conclusion on this matter,

MR. SPEAKER: Whatever you had
to say, you have said, and whatever
they had to say, they have said. I
do not come in, So far as thig matter
is concerned, it is concluded now.

SHRI INDRAJIT GUPTA: As a
protest. I walk out of the House,

Shri Indrajit Gupta then left the
House.

14.37 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: 8ir, 1
have to report the following messages
received from the Secretary-Gerndral
of Ra)ya” Sabha:—

(i) ‘T am directed to inform the
Lok Sabha that the Rajya Sabha
at 1its sitting held on Thur:day,
the 19th December, 1874, adopted
the following motion in regard to
the Central and Other Socleties
(Regulation) Bill, 1974:—

“That this House do recom-
mend to Lok Sabha that Lok
Sabha do appoint a member of
Lok Sabha to the Joint Commit-
tee of the Houses on the
Central and Other Socleties (Rc-
gulation) Bill, 1874, in the vacan-
¢y caused by the resignation of
Shri Niti Raj Singh Chaudhary
from the membership of the said
Joint Committee, and communi-
cate to this House the name of
the member so appointed bY
Lok Sabha to the Joint Commit-
mn
I am to request that the con-

currence of the Lok Sabha in th';‘
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appointed to the Joint Committee
may be communicated to this
House.'

(i) ‘I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its gitting held on Thursday,
the 19th December, 1974, adopted
the following motion in regard to
the Adoption of Children Bill
19%72: —

“That this House do recom-
mend to Lok Sabha that Lok
Sabha do appoint a member of
Lok Babha to the Joint Commit-
tee of the Houses on the
Adoption of Children Bill, 1972
in the vacaney of Shri Amar
Nath Chawla and communicate
to this House the name of the
member so appointed by Lok
Sabha to the Joint Committee.”

1 am to request that the com-
currence of the Lok Sabha in the
said motion, and also the name of
the member of the Lok Sabha
appointed to the Joint Committee
may be communicated to this
House.'

(iii) “In accordance with the
provisions of sub-rule (8) of rule
186 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (No. 4)
Bill, 1974, which wag passed by the
Lok Sabha at its sitting held on
the 17th December, 1874, and trans-
mitted to the Rajya Sabha for its
recommendations and to state that
this House has no recommendations
to make to the Lok Sabha in re-
gard to the said Bill”

(iv) "In accordance with the
provisiong of rule 127 of the Rules
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am

EC. Report

directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 18th December, 1974.
agreed without any amendment to
the Representation of the People
(Amendment) Bill, 1074, which
was passed by the Lok Sabha at

its sitting held on the 16th Decem-
ber, 1974.”

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

MinuTes

SHRI G, G. SWELL (Autonomous
Districts): I beg to lay on the Table
Minutes of the Forty-sixth to Forty-
ninth sittings of the Commiltee on
Privale Members' Bills and Resolu-
tions held during the current ses-
sion.

JOINT COMMITTEE ON OFFICES
OF PROFIT

ELEVENTHE REPORT

SHRI JAGANNATHRAO JOSHI
(Shajanpur): I beg to present the
Eleventh Report of the Joint Com-
mittee on Offices of Profit.

ESTIMATES COMMITTEE
SIXTY-NINTH REPORT
SHR} M. G. UIKEY (Mandla): I

beg to present the Sixty-ninth Re-
port of the Estimatez Committee on



